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ORDER
PER KUL BHARAT, JM:

This appeal, preferred by the assessee, is directed against the order of the
learned Commissioner of Income-tax (Appeals)-15, New Delhi, dated 27.03.2018,
pertaining to the assessment year 2013-14. The assessee has raised following

grounds of appeal:

“1. That the impugned order is arbitrary, bad in law and against well settled
principles of law on the issues in controversy.

2. That the Learned Commissioner of Income Tax (Appeals)-15, New Delhi,
has erred in law as well as on facts and in circumstances of the case in
confirming the addition made by the AO under section 68 without
appreciating the material available on record and various pronouncements
and relevant judgements.
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3. That the appellant craves leave to add, alter, amend or withdraw any
of the grounds of appeal at the time of hearing.”

2. No one attended the proceedings. It is seen from the record that no one has
been attending the proceedings since the institution of the present appeal. The
notices sent by the Registry have been returned with the postal remark “left”. No
change in address, if any, has been furnished by the assessee. Therefore, the appeal

is taken up for hearing ex parte to the assessee.

3. We have heard the learned DR and perused the material available on record.
It is seen from the records that the defects pointed out by the Registry in filing the
present appeal, have not been removed on behalf of the assessee. Furthermore, it is
seen that the order in challenge before us is in respect of penalty proceedings,
however, the grounds of appeal relate to the quantum proceedings. In view of
above, the present appeal preferred by the assessee cannot be proceeded with and

is liable to be dismissed as defective. We order accordingly.
4. Appeal of the assessee stands dismissed.

pronounced in open court on 16™ November, 2023.
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